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RAJYA SABHA 

Thursday, the 29th My, 1993/the 7th Sravana, 
1915 (Saka) 

The House met at eleven of the dock. Mr. 
Chairman in the chair. 
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SHRI TTNDIVANAM G. VENKATRA-
MAN : Mr. Chairman, Sir, will the Minister 
be pleased to stte what the total number of 
amplications received from the homeless is 
and how many of them have been allotted the 
houses ? 1 would like to know what the norms 
fixed are and whether they have been 
followed correctly. 

SHRI RAMESHWAR THAKUR: Sir, the 
amplications are received by the State 
Governments and at the moment neither this 
Pan relates to the question nor have I readily 
die number of applications but certainly I 
have given the number of allotments made. It 
is 87,920.  
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SHRI TINDIVANAM G. VENKAT-
RAMAN : What are the norms followed in 
making allotments? He has not answered it. 

MR. CHAIRMAN: Norms he has men-
tioned already. 

SHRI RAMESHWAR THAKUR: Sir. 
earlier I have stated the norms—people below 
the poverty line, those who are landless 
labourers, people who are SCs/STs and those 
who are freed bonded labourers. 

SHRI MENTAY PADMANABHAM : Sir, 
the cost ceiling for each house under this 
schemers as follows : construction of house— 
Rs. 8,000. We all knowthat cost escalation in 
the construction materials is so high that with 
this cost ceiling, i.e. Rs. 8,000—which is very 
low— building a house in which one can live 
is not possible*. Most of the State 
Governments also brought this matter to the 
notice of the Central Government because 
eight thousand is nothing now a days. 
Therefore, I would like to know from the 
Hon. Minister whether there is any proposal 
to increase the cost ceiling from 8,000 to say, 
about 11,000 or 12,000 or 13.000. This is a 
very important issue. In almost all places this 
is the complaint. In my State, Andhra 
Pradesh, this Housing Scheme is very well 
implemented. In some States like Andhra 
Pradesh and other places it is very well 
implemented. People are benefited by it. But 
the only snag is that the cost ceiling is so low 
that they are not able to build a house which 
can be worth living. Minimum facilities are 
also not being provided there. Therefore, 
some amount of the money which is allotted, 
is not being utilised by the beneficiaries. 
Therefore, I would request the Hon. Minister 
to review this issue once again and see that 
the cost ceiling is increased in view of the 
escalation in the cost of building materials. 

SHRI RAMESHWAR THAKUR. Sir, the 
cost of construction depends on the type of 
buildings and the locations in various States. 
Our norms are: construction of house—Rs. 
8,000, construction of sanitary latrine and 
smokeless chullah—Rs. 1,400 and provision 
of infrastructure and common facilities— Rs. 
3300. This total amount is available to the 
beneficiary and depending on the hill areas 
and unfavourable soil conditions this amount 
can go up to Rs. 9.800. An additional amount 
of Rs. 3,300 given for infrastructural facilities 
can also be utilised. The State Governments 
are free to fix the norms from place to place 
within the overall limits. We have no such 
representation from the State Government of 
Andhra Pradesh. 

In fact, the State Government of Andhra 
Pradesh had given us a proposal for 45,125 
dwelling units which we have sanctioned for 
the current year and the programme is going 
on effectively in the State. 

SHRI MENTAY PADMANABHAM : Sir, 
my point is this. Leave out this Rs. 1,400 for 
infrastructure. For construction of the 
building itself Rs. 8,000 is the ceiling. I 
would like to know in view of the cost 
escalation whether the Government will 
review this ceiling or not That is a simple 
question I am asking. He is saying a iot of 
other things. . . (Interruptions) ... Infras-
tructural facilities should always be there; 
otherwise, nobody can enter the house and 
nobody can come out of the house without 
these-facilities. I don't want tinkering with 
that. But since the cost of the material has 
increased tremendously during the last few 
years; I would like to know whether there is 
any proposal before the Government of India 
to review this aspect This is a simple 
question. 

SHRl RAMESHWAR THAKUR: Sir, as I 
have mentioned earlier, the State 
Govenments have different norms. I have 
figures of all the States, Andhra Pradesh, 
Arunachal Pradesh and Gujarat. They vary so 
much. Particularly in Andhra Pradesh under 
the scheme 'Housing for Weaker Sections' the 
unit cost is Rs. 4,000 and for semi-permanent 
it is Rs. 8,000 ... (Interruptions) ... 

SHRI MENTAY PADMANABHAM: I am 
only talking of permanent.. . (Interruptions) 
... 

SHRI RAMESHWAR THAKUR: It is pro-
posed to construct 1 lakh 98 thousand houses 
during 1993-94. This is a Government pro-
gramme which is in addition to 45,000 ... 
Interruptions)... 

MX. CHAIRMAN: Is this amount all right 
? ... (Interruptions) ... 

SHRI MENTAY PADMANABHAM: In 
view of the escalation in the cost of building 
materials I would like to know whether: 
Government of India will review this ceiling 
or not ... (Interruptions) ... He can answer 
'yes' or 'no'. This is a very simple question 
and I don't understand why the Hon. Minister 
is beating about the bush ..  (Interruptions) . .. 

SHRI RAMESHWAR THAKUR: We are 
open to a discussion. But our desire is to con-
struct more and more houses in rural areas in 
different States. But if there is a request from 
any State we will certainly consider it. 
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SHRIMATI KAMLA SINHA: Sir, the 
Minister in his reply said that the scheme of 
land allotment and dwelling units is meant for 
homeless rural people. He has also given 
some figures for whom it is being done ie., 
SC, ST, landless and bonded labourers. I 
would like to know how many bonded 
labourers have been given dwelling places 
here in Delhi and also in different States. I 
would like to know whether the Government 
has any data about this. 

SHRI RAMESHWAR THAKUR: I have no 
ready information with me particularly of 
Delhi. But in the case of rural areas if I am 
given a specific notice I can obtain the figures 
and give them to the hon. Member. 

SHRIMATI KAMLA SINHA: Sir, the 
Minister hat replied that the scheme includes 
bonded labourers. I want to know how many 
bonded labourers have been given dwellings 
in the rural acas. 

SHRI RAMESHWAR THAKUR: I said I 
will give it to the hon. Member. 

SHRI GOPALSINH G. SOLANKI: Under 
the Indira Awaas Yojana, construction is 
going on in almost all Talukas and Districts in 
the rural parts. But as soon as the construction 
is over and the rainy season starts, it always 
gets demolished. Therefore, more than 75 per 
cent of the people are not getting any benefit 
out of this particular scheme. They have to go 
in for repairs. Particularly in Gujarat State in 
District Punchamahal in all talukas many 
houses had been constructed but they have got 
demolished and fallen. No investigation has 
been done as to why rough quality of 
construction material is being used. So, I 
would like to know whether the Government 
has ordered an enquiry into the rough 
construction of the houses and to find out 
whether the money was misappropriated. If 
so, in how many cases have they instituted 
such an enquiry? 

SHRI RAMESHWAR THAKUR: Sir, I 
have already mentioned that housing is a State 
subject and the large scale housing schemes 
are being implemented by different State 
Governments out of their own resources. In 
Gujarat also, the housing scheme for 
Halapatti, a Scheduled Caste and Scheduled 
Tribe community, is being implemented by 
that State. The unit cost under this scheme is 
Rs. 12,700 with 100 percent subsidy. Now, as 
regards the Indira Awaas Yojana, we have a 
system by which the beneficiary himself 
constructs the house. The subsidy amount is 
provided to him. Materials are provided by the 
State Governments, as I have earlier 
mentioned while replying to the other 
question. Therefore, normally, we do not 
receive such complaints because the 
beneficiaries are very keen and concerned 
about the proper construction and 
maintenance of their houses. Construction of 
the house with this amount is a pukka 
construction. If there are any specific 
complaints as regards the Indira Awaas 
'Yojana or the other schemes, the hon. 
Member may give me the details and we will 
consult with the Gujarat Government and ask 
them to find out the reasons for such things. 

Employment Generation Programmes 
Launched by KVIC 

*62. SHRI S. S. AHLUWALIA: Will the 
PRIME MINISTER be pleas«d to state : 

(a) whether it is a fact that special employ-

ment   generation   programmes   have   been 


